In tne Cemtral Administrative w1ribumat
" Calcutta pench

OB No.1521/9
Present : Hon'ble Mr.S. Biswas, Member(Aa) .
- Hon'ble Mr.N. Prusty, Memoer(J)
L) Dipak Kumar mondai, S/o Suprata. kumar Mondl, uremployed at
prese'nt living 1in Vili & PO Moymapur, ¥.S. Jaypur, bist.Bankura

Z2) Tapan Kumar Mohdal, S/o late Kumarish Ch. mondal, Vill & rO
Nutan Hat, r.S. Mangalkote, Dist.Burdwan

3) Cnan Binoa Pan, S/0 Golak Ch. Pan, uremployed, at present

res1d1ng at VllJ. Bowran, P.O. rindira bowran, Dist.surdwan

4) Swapan Goraln, S/0 Gobarahan Goram, uremployed, at present

- residing at vrll Kalakuri, p.O. Tiluri, P.S. Saltora, Dist.Bankura

5) Promoae Babu, S/o Kamailal wabu, uremployed, at present living
at Viit Sahepgang, r.O. Bauavpur, P.S. raniganj, Dist.Burdwan

...Applicants
_Vs_

1) Union of Inacia, service tnrougn GM, S.m. Rly, GKC, Catcutta-43

2) GM, S.E. rly, GRC, Calcutta-43

"~ 3) Chier Personrel Orricer, S.E. Rly, GRC, calcutta-43

4) Worksnop Personnel Ufficer, S.E. Rly, Knaragpur
...Respondents

For the appticants - ¢ Mr.s.C. Sinna, Counsel

For the ‘responde-nt;.s_ﬁ, “+t Mr.S. Choudhury, Counsel
Date of Order : 0757/;5/;2,00?
s ORDER

Mr.S. piswas, Member(a)

Heard the rival counsel. Went through the records,
reply, and the origiml appLications which were scrutinised and
rejected as not properly rllled. or neitner the prescriped
conaitions and guidelines set in the employment notirication. were
observed.

2. rive applicants have riled a joint petition seeking
appropriate d\irectlons upon the responcents so that tney are

called ror written test/viva voce for recruitment of Gr.u staff in

various units under KGP Division or S.E. Rrly.
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3. The applicants haa submitted their éppucations in
response to a notification dated‘ 27-3-96 for Gr.D posts in tne
scale of Rs}bO—94U/-, to pe recruited for filling up vacancies in
Diesel Loco Shed xnmaragpur, Electric car Shea/Tikiapata ana
Kharagpur. However, it has meen alleged by the applicanrs that
their candidature was not considered and tney were not cailed for
viva/written test 1n response to.their applicﬁtlon, wnich were
duly rliled and sent as they neld ‘requisite qualirication and
satisfied the erigibility in terms or the notification.
4, The applicants have rurther alleged that .the saia
employment notification 1s discrlmirﬁtory, as no sucn‘ restriction
like Kharagpur Geographical jurisqiction should have been laia
aown excluding otﬁers from applying in violation of the
constitutiomml provisions regardmg rigm: for employment and so
on.

. 5. | uowéver, the respbnqen.t‘autnoritles have aisputed this
allegation stating tmat the  employment notifiqation onLy
prescribes the EmpLoyment jurisaiction &f M kharagpur. ff this
was not acceptaple to tne applicants ﬁney should‘ have impugr;ed the
notification which> none has aore. By applying for t;hé joo 1n
accordance with these preconditions, 1t is not just ana proper now
to say that the Employment Notice is discrimimatory.

6. We r1a§e consiaereﬁ the supbmissions ana the repLy
carerully and gone througn the application forms. These were
aroppea at the stage or scrutiny itself. Various reasons ror which
these were found incomplef,e or not - in accorcance with the
prescribed standara and eligibility criteria set out in the

notification are enumerated hereunder :

. i) Application of v.K. Monmal, applicant No.l or the said
application was rejectea as Sri mondl 1s a wara of a non-Railwvay
efnployee wnose application has to be 'sponéoréa.by the Employment
Excnange or the geograpnical jurisdiction ot kharagpur Dn.
1i) Appiication of T.k.Monmal, appticant No.2 or the saiq

application was rejected as the copies or the documents attacned

’& Z 'with the application were not attested.
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iiy) Application of Chana Binoa ran, applicant No.3 nerein
was rejected as ne was neither ward or a Railway employee nor
course complét-ed Act Apprentice. Moreover h'e: has not signed on the
photograpn pastea on the application.
1v) Appiication of Swapan Gorain, applicant No.4 herein was
rejected as photo pastea on the application vas not prdperly
attested.
v) 'Applimtion or rromoce Babu, applicant No.5 herein was
N rejectea.as he has pasted an unsigred.and ‘non—a:tteSted photo on
the application.
/e Apart from standara qualltiatlons for - all, tne
Employment Notice clearly ernvisaged in para 10 to be reaa with
mra 3 E.ngi\:;i.bllity clause that onLy wards of Raiiway empioyée‘s,
under' the jurlsdictlon of knaragpur Employment txchange Zore (as
élarifiec in the reply) were entertained. Certain Candidates who
railed to fili up the forms as per dec;ared'gmdelines as
enumerated above were rejec;téo - whicn' action on perusal or the
application .forms appear to be correct. Aé this was merely a
scruitny of the application forms as per the 1instructions which
nave been carried out correctliy, we rind noreasms t~o intertere
with the same. We tind nothing wrong in prescribing employment
zone and joo requ1remem:,eligir>11ity terms. ‘therefore, we rind no
merits in the Oa. The same is accordingly dismissed. No costs.

g Gce

Menm\é ' Member(A)
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